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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH 

JABALPUR 
 

Original Application No.200/00394/2019 
 

Jabalpur, this Wednesday, the 03rd day of July, 2019 
  

HON’BLE SHRI NAVIN TANDON, ADMINISTRATIVE MEMBER 

HON’BLE SHRI RAMESH SINGH THAKUR, JUDICIAL MEMBER 
 

Vishnu Gondu, Aged about 59 years Caste Pawar  
S/o Shri Gondu R/o H.No.29 Vill-Ram Nagar  
Post Baitulgunj Distt. Baitul (MP) 460001                 -Applicant 
 
(By Advocate –Shri R.S.Tripathi & Shri Arun Patel) 
  

V e r s u s 

1. Union of India, Through its General Manager,  
Western Central Railway, Indira Market Jabalpur 482001 
 
2. Divisional Railway Manager (Personnel)  
Western Central Railways Bhopal 460001           -   Respondents 
 
(By Advocate –Shri A.S.Raizada) 

 

O R D E R (Oral) 

By Navin Tandon, AM:- 

 The applicant is seeking appointment with the respondent department 

under the Liberalized Active Retirement Scheme for Guaranteed Employment 

of Safety Staff (LARSGESS). 

2. It is seen that the applicant was informed on 23.11.2016 (Annexure   

A-8) that his qualifying service in the safety category is less than 10 years and 

therefore his name can not be considered under LARSGESS Scheme. 

3. The applicant has submitted his representation on 23.11.2016 

(Annexure A-9) and 07.12.2017 (Annexure A-10). 
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4. Learned counsel for the applicant submitted that these representations 

have not been decided so far.  

5. Learned counsel for the respondents, appearing on advance copy made 

the following submissions: 

(i) This case is barred by limitation as the cause of action arose on 
23.11.2016. 
(ii) In terms of Railway Board letter No. E(P&A)I-2015/RT-43 dated 
26.09.2018, RBE No. 150/2018, Railway Board has terminated the 
LARSGESS Scheme with effect from 27.10.2017. 

 

6. We have considered the matter and find that since the case is barred by 

limitation as well as the LARSGESS Scheme is no more in operation, 

accordingly, the O.A. is dismissed in limine. 

  

(Ramesh Singh Thakur)                             (Navin Tandon) 
Judicial Member                          Administrative Member                                                                                   
 
rn 
 

 


